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349.02 N ‘List on 3,10.2002 for orders on

thémbfayer of Mr, A.Deb Roy, ledarned Sr.
C,G.5.C, for the Respondents.

Na, 247/2002_

~
o

o ' _ Nembe?J\h7” : ~ Vice-Chairman

LTI R e

_ { :
25.11.02 Heard Mr . S.Sarma.wlegjgeq .
counsel for the applicant. 'On the
prayer of Mrs. R.a.choudhury, 1earned
.counse)l for the respondents further
» four weeks time is allowed to the
- o reSpoddents to file written statement.
“List on 2.1.2003 for orders.

NOWHbaw ) cctemenk
o been V%;L@aikqu. O ”'; . Vice-Chairman
C o mb , ,

s

D~ . ot

CQ?.\!.VQQ &'\/2 %wvmW/Mw“o
SN - : Q _ eM%’*”‘QO‘(hw}/')«/}’a bes axdinp
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| . heap
23.1.2003 Put ap again on 20.1, 2003 to enable

- the respohdents to file written statement
T ‘ This order is passed on the prayer of -
Mr. I. Choudhury, learned counsel for
the respondents.

Member - . Vice=Chairman



o  0sA. No. 247/2002 ‘- *
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: 20.2.2003 Present 3 The Hon'ble Mr. Justice D.N.
o Chowdhury, Vice=Chairman.

B The Hon'ble Mr. S. Biswas,
’ ; . Administrative Member. '

i

Put up the matter for
hearing on 3.4.2003. The respondents
may file written statement, in the mean-

Nb \\n"‘“-e,v\ Q}-od_ew%)— time.
W~ boean Wl

- f--@ o
(9/7 Member - Vice=~Chairman
Ay @ Q
:@ 3+t Paty - DividCen MMM%&’*‘F
t \ .
N8 e beam WL, (e, Codetd Etfontmad 7ol 3

19.5.2003 Present : The Hon'ble Mr. Justice D.N,

é ?m ‘ Chowdhury, Vice-Chairman.

¢ The Hon'ble Mr, S.K. Hajra,
Administrative Member,
Heard learned counsel for the
parties, Hearing concluded. Judgment
. o delivered in open Court, kept in separa-
€ w@ te sheets, The application is dismissed
Cony. @»/E_, in terms of the order. No order as to
9,_\_9.74,} hog ber costs,
R
i /
A 72; < Member Vice-Chairman
- I Pg
A/MW CA’/Z\(— é"‘



N ;
5 [ k
T -
s, L

. CENTRAL ALMINISTRATIVE TRIBUNAL
' GUWAHAT I BENCH

2477 and 248 '
ODAO / ROAO NO. @ ° ‘o ° ° Of 20020

19~5~2003.
, OF DECISION cceeccescecscosne

[ L SN e

2
:

Shrii Gopal Singh & ors.. . . . ., . .. ... .APPLICANT(S).

Sri S.8arma. e e e e+« e e e« «v. . ADVOCATE FOR THE

APPLICANT(S).

P ‘ - VERSUS -

. Union of India & Ors. . . ., . . . . .. . .RESPONDENT(S).

3ril
° ol

h ! ‘|
It
.
| ;
i

_I. Choudhury. . . . . . . . . . . ADVCCATE FOR THZ
RESPONDENT (S) .

THE HON!BLE MR JUSTICE D.N.CHOWDHURY, VICE~CHAIRMAN

 THE HONFBLE MR S.K.HAJRA, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be allowed to see
the jjudgment ?2

2. TG Qe referred to the Reporter or not ?

3. Wheﬁher their Lordships wish to see the fair copy of the
jpdqment ?

4. wﬁe;her the judgment is to be circulated to the other
Benches 7?

Judgment delivered by Ho'ble Vice-Chairman




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
griginal 2pplication Nos. 247 and 248 of 2002.

Date of Order : This the 19th Day of May, 2003.

The Hen'ble Mr Justice p.N.Chowdhury, Vvice-Chairman.

The Hon'ble Mr S.K.Hajra, administrative Member.

O.A. 247/2002

1. Shri A.Gopal Singh,
Dist. Imphal, Manipur.
2. MA Hatim Ali,
vill-Yairipck Bamcn Keikai,
Manipur.
3. Md Hasim Khan,
Dist. Imphal, Manipur.
K+S.Theimi *
Vitl-Hundung,
Dist. Ukhrul, Manipur . « o Applicants

=9
[ 2

D.A. 248/2002

Md Habeebur Rahman,
C/o son of Late A.Rasheed Khan,
Commissioner, Govt. cf Manipur,
Manipur Secretariat (0ld),
Imphal, Manipur + « « Applicant
By advocate Sri S.Sarma.
- Versus =

l. Union of 1India,
represented by Secretary to the
Govt. of India,
Ministry of Home Affairs,
New Delhi.

2. The Registrar General of India,
2/A Mansing Road, New Delhi.

3+ The Directcr of Census Operations,
Manipur, Imphal.

4. The assistant Director of Census Cperations,

Manipur, Imphal. « « «. Respondents

By Advocate Sri I.Choudhury.

CHOWDHURY J.(V.C)

Both 0.A.247/2002 and 248/2002 are taken up together
for consideration since the matter invclve identical facts

as well as law and the reliefs claiﬂéd:fornareaéISOLsimiléf

contd « .2



v

nature.,

2. The matter relates to appointment in the census

department. The issues raised in the O.A.s are covered

by the decisions rendered by the High Court in Writ

petition (C) Nos. 7132/02,7133/@2, 7134/02, 7135/02, |
7136/02 and 7137/02, Registrar General & Census Sommissioner

of India Vs. Smt. Ratna Bhattachar jee & another etc.

dispcsed on 31.1.2003. It hBas been stated at the Bar

that against the aforementicned judgment of the High

Court the applicants preferred S.L.P before the Supreme

Court of India and the same were also dlumissed on 21.4.2003

In the light of the above decisions these twe C.A.S are

liable to be dismissed. Hence dismissed. No order as to

ccsts .

J/MM.T
S.K§ HAJRA

( DN. CHCWDHVYRY )
ADMINTSTRATIVE Mfmu R

VICESCHATRMAN
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Department agains

which was subssauently

atfirmed by the Hon'ble Buwahat: fourt,

The applicant gdeclares that

been filed within the limitation period

applicat

prescribaed

tipn 21 of the Cemtral

“ahdve

Tribu

- .} 1
[ ] »

protection  as guaranteed by bhe Constitution of  Inedis o oan

Laws Tramed tharsunder.
4.0, That the applicants are aggrieved by the action of

gy

tgering their oa

ETmEN SN

R
~
L
mt
T

existing vecancies in the lioght of

Judgment and orders

5~
H
i

lry BThiaz Monbhie

rEhumal  which

werse subsequently affirmed by the Hon'ble High urt. The

grievances raised by the applicants in this application

the relief sought for by  them are similar and

such they

have

avion jointly invobking Rule 4(8¥{a) of

Dentral Admiristrative Tribumal! ¢ Procedure ) Ruleo a7 .

are  a8ll o eligible Feorp

Cappointment in {Sraup -

te under the resporddents,

to sponsoring of names for appointment against

poats under trie respondents and pursuant to their  selection

antd suitability, they were appointed under ths  r

apondaents.



The respiondents affered them various posts  in the i .-

ipE. BLELPL0. ehto. Atter their such

cacre Ty

perd ntﬁ~u! Bhg o &bl

gduties to the satisfs

i

geprvices were Lterm inated

will be pertinent to mention here th

£

gther persons  bo

with  the

Brogp-o the applicants undernr the

fy
=
it
iy
T

respondents  Neo.3  and 4 and  their sprviges  ware w1

bt That eout of those terminated emplovees  two  had
approached  this Hon'ble Tribunal by way of ftiling OA Mo

D4/94 and 68/94 making & grievance ageinst the said order of

G gy g gy wy e 0f e g e e e g oo, 5 e e
bermination. thye By L LT

Mo Thie Trit

i kheir

s F 5L B sventually withdraw his ocase

gppointment eluewhere. Un the ather hand  the 08

’Mmgm e of ofi

Gurauant to such direction her services has heearn

oot

ppplicants crave leave of this Mo 'irte Tribumal bo

wradmméd a copy of the Judgment and order dated

the time of hearing of the case.

4.5, C That wsome of similarly situst

fhe aforessid Judgment approsched  this

fap their reinstatesment and

Rempondents in . Group-b Fost  taking into ronsideration

- 3 1 AT e
amol also Aoey iy

various guidelines and iroulars
e
i

Judgment in

v, - e k]
wETE .




X

crave leave of this Hon'hle

fribunal  te rely and refer upon the aforementioned o &t

The time of hearing of this case.
X -

4.6, That the applicants

tiey are rebrenched smplovee

mabter of Paﬁ.pénvman* and regularisstion they are  entiflied

e mreferenti El consideration as per the guidelines

time . However,

By the “”wt.uf Indida from

never gonsider thednr

thA“ being vacanciss the

rases against those vaceanoles

_ig

s

commencement  of PRSI ARG I )

¥ o 4 wpd  gmlerped b R
Operation both long term ano shorid term vagancles

chetd census  epploves  wers

The applicants being the retr

et

i

F
g

s hhrat Bhedlr  cases wOL]

paturally under

conside e

. P
as el

The  moplicants

By ma re o obther alternative had to this  Han

B

Yribunal by way of Filing OA 326471999,

e wers dispos

directing the Respondents  to

&

stipulated time fram

Brer mendency of  the review
ﬁ cligations Heanpondents T E imnlemented the

afmvﬁmﬁmtimmad Jutgmaents




judgment dated 11.1.81 passed in the Review Applications
preferred writ petitions in respect of each of the
i applicants along with other employees and by &8 common
judgment dated 7.6.#1 the Hon‘ble High Court was pleased to
dismiss those writ petitions. The Hon'ble High Court while
ﬁismiﬁsing those writ petitions directed the present
Respondents to implement the same within time frame.
& copy of the .aforementimned Judgment and
order dated 7.6.41 is annexed herewith and
marked as ANNEXUREfl.
4.8. That the applicants state that after receiving the
termination dated 31.12.93 they could not approach this
Hon‘ble Tribunal because of their poverty to claim a similar
benefit as that of applicants in 0A 24/94 and &8/94 . The
g' applicants kept on representing their cases before the
authority for implementation of the Judgment dated 7.6.¢1
pointing out the vacancies. However, Respondents were bent
upon not to implement the saic Judgment and the applicants
were again ammpelled to approach tﬁig Hon‘blie Tribunal
through various .Contempt Petitimns. 1t is noteworthy to
‘mehtimn here that during the pendency of the aforesaid
fprwcaedingg the Respondents issued an order dated 38.7.831 by
which some of the similarly situated employees like that of
present applicants have beern given temporary appointment for
; "a stipulated time peridd“ Those employees were also party in
! the Common Judgment and order dated 7.6.61 and the Hon’'ble
Tribunal in  that view of the matter closed the canEth
1 petitions taking same to be part implementation.
A copy of the order dated a8.7.81 is  annexed

; as Annexure—1A.
C 4.8(a). That the applicants state  that the

respondents have misinterpreated the judgment dated 7.6.61

and passed the aforementioned order dated 38.7.41 and same

‘has been statedl?to he issued in complience of the wsaid



Nt

Jjudgment. In fact there are vacnces under the respondents

\

and  the present applicants can very well be accomodated in
‘ those vacancies. Instead the respondents issued the order

”dated 3@8.7.641 accomodating three employees on  temporary

hasis. The respondents have illegally naw shought to confine

"the calim of the applicants against short term vacancies

which is contrary to the direction contained in the judgment
dated 7.6.81. Applicants thus challange the order dated
3¢.7.91 to the extant of same beeing against ‘the said
verdict and if same creats and hurdle for their regular

absorption.

‘4.9.' That the applicant begs to state that in the writ

- petitions filed hy the respondents before the Hon'ble High

Court the retrenched census employees who were also party

along with the applicants, filed an affidavit in opposition

 pointing put the vacancy position. In the said affidavit in
opposition the actual vacancy position was highlighted. It
L Was .stated that adeguate number of vacancies are in
‘enistence to accommodate all such retrenched employees

'including the applicants. It was also pointed out as to how

such census employees have been accommodated in other

. states. It was only after filing such affidavits on behalf
“of the present applicants and others retrenched census

'employee aforementioned Judgment dated 7.6.81 was passed.

A copy of the said affidavit in opposition is
annexed herewith and marked as ANNEXURE~2.

4.1d. That the applicants state that the Respondents all

calong have been raising the plea that the applicants could
"only be adjusted égainst short term vacancies. It is
pertinent to mention here that in Census Department there
%are long as well as short term vacancies which are still in

~existence and are likely to continue and reflection of which

is apparent in the Written Statement filed by the



-—llp

respondents in 0.A No 62 of 28832. The Respondents idgnoring

/Q\

the claim of the applicants have filled up some those nmsts‘

bringing persons on deputation and some by way of promotion
on  ad-hoc basis. Apart from that there are other permanent
vacancies which not only the applicants but all the
retrenched census employees to very well be accommodated oﬁ
reqular basis. The Respondents have misinterpreted the
judgment of this Hon’'ble Tribunal which was affirmed by the
Hon‘ble High Court. The said Respondents have confined
consideration of the case of the applicants and concentrated
ﬁuﬁh consideration only in respect of short term vacancies
pertaining to Department of Census,Manipur. They have not
made any effort to adjust the applicants in long term
vacancies avaiiable with Manipur Census Department. In fact,
the direction of the Hon'ble High Court is not confined only
to Census Department,Manipur but same is applicable to the
gntire Census Department all over India.

4.11. That'the applicants states that the Respondents by

AN

tletters dated 14.2.808 while banning the appainﬁment from

open marked laid down the criteria filing up of Group—-C&D
Posts either by promotion or on deputation . As stated
above, in fact many of the vacancies have been filed up on
deputation and by way of ad-hoc promotion and in those no
such plea has been taken as has been taken in cases of the
present applicants. Apart from these vacancies under the
Respondents there are many more short term and long term
vacancies available to accommodate the present applicants.
It is pertinent to mention here that the Written Statement
filed by the respondents in 0.A No 62 of 2862 ( A similar
matter):it has been admitted that there are vacancies still
in-existence. As per their own admission there are 9 (nine)
temporary posts which include 2 (two) Gr-B , & (six) G6r-C

posts and 1 (one) post in the Gr-D cadre. On the other hand



. admitted the fact that 17 long term posts in the regular

the respondents in the said Written Gtatement also have

gstablishment in the office of the respondent No 3 is lying
vacant, which include, T(three) Gr-E posts, 11 (eleven) Gr-C
posts and 3 {(three) Gr-D posts are lying vacant. Even if the
applicants accommodated in short term vacancies for the time
heing and reqgularised later on they would have been no
occasion for them to approach this Hon'ble Tribunal.

Copies of the letters dated 14.2.8¢ are

annexed herewith and marked as ANNE XURE~-3 & 4.
4.12. That the Govt. of India Department of Personal and
édministrative Reform has issued certain guidelines\
regarding redeployment of retrenched employees in terms of
which also the case of the applicants is required to be
considered= 1t is stated that initially by the aforesaid
guidelines benefit was extended to such employees who have
rendered at leastd years of regular service. Now the benefit

has been extended even to the retrenched temporary employees

who have put less than 3 years of service. Such & scheme has.

been made retrospectively wee.f. 1.1.92.
Copies of the said scheme is annexed
herewith and marked as ANNE XURE~S .
4.13. That the applicants state that apart from the
vacancies shown in the affidavit in opposition filed in the

writ petition filed by the Respondents following vacancies

Care in existence in Manipur Census Department arising out of

s’

retirement on attaining the age of Superannuation or expiry
af incumbent. In this connection following list is furnished
which is only illustrative not pxhaustive.

1. 8. Nilamoni Singh -~ Investigator - retired on 5¢.8.48.

2. Ch.RamandaBingh Statistical Asstt. Retired on 31.12.0848

%, R.E.Rimol Singh - Iinvestigator — retired on 2B.2.61.

4. H. Birbahu 8ingh - Printing Inspector - expired on

N
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the applicants

meEr 11 S
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that they have

bean  Fighting e long battle before the courts. All the

applicants  have ger DU rigp their matter befors

concerned adthority but

{ribeamal

fter Filing

ulstv - Sa K

b the applicants

g vindictive attituce agsinst each one of  them

ang  they have adopted all the means and measures to

the claim of the aspplicents.The plea of non avallabhiliity of

vacanoy  however  was not taksn by the Hesponder

garlier procesding bub now when the law has been baid  down

by the MHon'bis High Court the Respondents have ralssd  the

plea of non- avall

randate of the Judgment.

Respondents is unbecoming of

et dinterpret

the fudgment dated

But the He ars benlt upon

(e applicants  orave lsave of

Triburmal  to rely snd  refer upon  the plesdings of  the

apondents 80 as  to bring  home  the  fact

availability of vacanoy o sccommodate bhe

" oaa Jeun .a
IR &

rever & 9 ples raissd on behalf of

plea now bhaz been raised by the respondents only o

their claim. Applicants further orave

Tribunal to rely and refer upon ths representabions.
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» For dmnet the action/imaction of the

totally © opposed  to  The spirit of orders e

Hor Thle Courtd.

¥

Satr, For thet gll o the spplicents are eligible to  hold

ary group-c post oand since thers are vaganciss availl
the office of  the Hespondents for all fairness, tha

Fespondents  are  duby bound o sccomsodate them i any of

.7 Fopy that the applicents are entitled o get  their
abeorption  against  any available vacanoy throwugh  out the
cotntry bul the Respondents having confine o their cases to

Mamipur Densus Department have acted against the Judgm@mﬁ'mf

TR, For that the csse of the spplicants  having  nob
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"IN "THE GAUHATT HIGH COURT

! cgurt oF ASSAM, NAGALAND, MEGUALAYA, MANIPUR, TRIPURA,
i . v . . .

MIZORAM AND ARUNACHAL PRADESH)
P 4

WRIL  PETITION (CIVIL) NOS. 2531/2001, 2532/2001,
N 253§/5301,'2534/2001, 2535/2001, 2536/2001 and
2537 of 2001, . ' -

- 1) Inwe(€) No.2531/2001 4o .
1. .Union.oﬁ_India.' ‘ f

2. The Registrar General of India, New Delhi,

3. The Director of Census Operations, Manipur, . i i
| e ﬁetitioners. i '
~Versus- : , ‘ ; .
. - T ’ :
Oinam Indramani Singh, ; : §
Imphal, Manipur. ' !
Respondent. |
(2) In WP(C) No. 253272001 ;. ‘ o '
Uni?n.oﬁ India ang 2 others,
(as in wp(C) No. 2531/2001)
oo Petitioners
-Versus- '

Md. Hatim ald,

Vill, Yairipok Bamph-Leikai

4
Mandipur, .

1 . IR :,.g..;y;Respbndent. . §
(3) Ih WP(Ql Nog 2533/2001.:_ '  . :‘# f. . .

Union of India ang 2 others,
(as in wWp(C): No, 2531/2001) .,

' .o Petitioners, ;“
~Versis- '

Lo . : ' d .
Shri K.S.-Theimi, :

of vill, Hundung, Ukhrul,
Manipur, .- '

*+++  Respondent. i

() In WP(C) No. 2534/2001 ;. ﬁ
i |

Union of Ingia and 2 others, ”

. (as in WP(C) No. 2531/2001) 1
_ _ S A . o Petitioners i
-Veﬁsus—i g o h

Md. Hasim Khan, | . |

© 'of vill. Top, I

-+ Manipur., . ﬂ
S . } “ee Bgsgondeng ﬁ
(s) "In WP(C) No. 2535/2001 3~ { h
Union of India and 2 others' i

(as in WP(C) No. 2531/2001), 3

‘ ‘ : ' v Petitionegg. H

~Versug, - ' 3

. : eﬁ ’ . ’
: O qmﬁa ‘ t
s‘eﬁ ' & @a\/\ . TS t. 2 P

) .
&&;ﬁyf R e | ‘
. . |
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/{t. ' *\ .'l'_i'- !..

Shri a. Gopal'Singh,

. of.vill, fTop, o

.{‘“{ Dist, Imphal,‘Manipup.
20T g‘ 1o . :

{ JAN

& /’f
;YJ

6) "'In wp(c) No. 2536/2001 -

~ Union of Ingja and 2 otherg
. (as in WP(C) No. 2531/2001) .

_ ' ~Versus-
?C’\—t“"“j}““fvj' L ‘ e
o, ;Th;'Basanta Singh,

' LT of Bishnupur, Imphal,

'

e 'RespondéntLi a
ce .peﬁi&idners.

Respondent,

() In wp(c) No._2537/2oog t -
£ ~44Union oﬁ'India and 2 others,
' - (as in wp(C) No. 2531/2001) .
n ‘ e getitionegg_ht“
~Versug- ‘
‘Md. AbAul Kalam shan,
of Ville Yairipok,
, Dist, Thoubal, Manipus:, )
‘ o 0 0 B__e_SEondentc
PRESENT
. | ¢Hg HON'BLE THE Chgp JUSTICE (AQTING) R, R.S. MONGIA
. . THE HON‘mLp MR, Justice ., BISWAS
For the pefit;oners i Mr, K.K, Mahantg, QGsc,
T
For the respondentg $ Mr, Bk, Sharma, Mp, U.K, Goswami,
I"iro RcKo Bothrﬁ; Mr. B.P. Sahu,
rAAdvocates,
Date. of Hearing ang Judgment 5 74n June,-2001.
QHEEEE§E~Q§Q~QEQEB~iQEﬂ&l

MONGIaA, Cedo (ACTING) .

Th;s order wily dispose

';2@01, 2532/200

dénd'2537/2001. fhe“impugned ordersg,
Applications by th

1, 2533/2001, 2534/2001,

of wp(c)fNos.zssl/

2535/2001, 2536/2001

Pasygaod

In the Original
the Central Administrative T

short, the CAT)though {4 ntical,

these cases;" However, the order

Applications ls the same in all ¢

- h

beingltaken ffbm WP(C) No,

are of different dates

he Caseg,

ribunal, Assam(for

in

Passed in the Review

The facts are

2531 of 2001.

® v oo o 3
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"and Mr:  B.K. Sharma, learned counsel for

‘respondents (petitioners before us),

the order dated 11th January, 2001,
" A T o
“application,- - !

- We have heafd M., K.K. Mahanta, lecarned

“entral Govt, Standing Coungel appearing for the petitionars

the respondents.
!

i

The writ petition in WP(C) No. 2531 of 2001

is against the order of the Céntral Administrative Tribunal,

Guwahéti Bench . (for<short, the CAT), dated 20th January,

2000, . passed in Original Application No.
B/,

415/99 (Annexure-
‘as also the order passed on review filed by the

dated 11th January,

2001 (Annexure-B/ll), by which the Review Application was

dismisseé;

'Instead of giving the facts giving rise to
the present petition, it will . be apposite to reproduce the

ordef:. passed by the CAT,'dated 20th January, 2000, as ‘also

bassed on the Review

R

\

- t20.1.2000.

St s g A+

/ This 4s a consent order
/ learned counsel for the p
[ facts are as follows

as agreed by the
artles, The brief

The applicant was appointed Lower Division

Clerk on 28.2,1991 4in the Census Department for
the purpose of Census Operation of 1931, After
the operation was over, the applicant wag
retrenched, ACCording to the applicant the
census operation for the year 2000 will be taken
up from January, 2000, andg, therefore, some
vVacancles will arige. The applicant having
worked for almost two years submitted Annexure-5
Fepresentation dated 28.8.199¢ for appointhient
in a suitable POst., However, the representation
.has not yet been disposed of,

Hence the present
application,

_ Heard Mr, s, Sarma, learned counsel for the
applicant and Mr, B,s,

Basumatary, learned Addl,
C.Gfs.C. It is agreed by the learned counsel

. Mt of Tamll Nadu ang
T anbkhag ve G, Md. Ammendden

in (1999) 7 sce 499, the applicant ig entitled
to get the appointment when the new vVacancy will
arise,. As per the saig decision, the learned

counsel e e ¢

and others, reported-
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counsel for the parties submit that the -
applicant may be absorbed in the vVacancy that
will occur for Census Operation of 2000 4in a
sufitable pPost which he ig entitled to following
the judgment of the Apex Court,

The application ig accordingly disposed of, " i
| )

Order dated 11.1.2001 on Review Applications 3 -

Jel - "All the Reviey Applications were taken .

up together for consideration since it involveq
similar questions of facts ang law,

1" 2. Number of applications were filed before
|, the Tribunal by the Fetrenched cengug employees

for Fegularisation of their services in the : |
light of the judgment rendered by the Supreme H ,
Court in Government of Tamilnadu ang another v, - ;
G. Md. Ammendden eported in (1999) = SCC 499,

This tribunal in the light of the dir
rendered by the Supreme Court alloved the

 applications, Now these Reviey applications .
have been fileg by the Union of India referring "

" to the Communicationsg those were sent to the

- learned standing'Counsel for the Union of India
by the concerned authority indica

. ‘pPolicy decisions which were taken by the respone
\\5 | Gents’ ' ~ '

B

Y ; 3 ; 2 Alfairs ang
¢ Ministry/oﬁ Finance, By the Communication dated
. 5¢841999’ the Minlstry of Finance issueqd Certain

P4 guidelineg on expenditure Mmanag
// fiscal brudence ang AUsterity yw
‘about the han on £illing or

ement and to make
hich,also;mentioned
vVacant postg and

: By thae communication dated
©14.2,2000 sent from the Ministry of Home Affairg

vere also pertaining tq £1lling up of Group ¢

NSus. department elther by

h putation stopping aq hoc
“appointment from open market, ‘

‘3. We have heard learnecq Counsel for the
Union of India ang also the Counsel appearing
for theﬁopposite,party/applicants in the 0,a,
On perusal of the doCumentg those referred to
earlier we do not £ind that thoge materials ‘

Provide any scope for Yeview of the earlier '
- Judgment pPassed by thig Tribuna) '

o
=
jo )
(1]
3
ol
t
(1]
=
.
[s]
—~
7]

ot absolute and unfetteéreqd,

| , L nttations prescribeq ;
in section 114/0rder XLVII Rule 1 of C.p,c.
read withhisection 22(3) (£) of'the'Administrative
" Tribunals act, 1985 5

+ No such ground for revieyw
is discernible in. the cage in hand, ' '

4, Under the facts and circumstances these

Reviey Applications are liable to pe dismissed
and thus dismisseq, :

There shall,however,be No order as to Costsg,"
, L\ L
{

T <§S¢b | ‘ e 5
N.wste _ § . ‘

3 | | yvﬁﬁ’
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Apart from the fact that the order dated
20th January, 2000 is a consent order, we also find

' l
nothing wrond or illegal in the 3ame. The order is

in consonance with the dicta of the Apex Court laid R

dovwn in Govt, of T N. and another V. G, Mohamed Ammenu-

deen and others, reported in (1999) 7 sce 499, The

g

r

o

K

+ N,

directions of the CAT were bn

i
petttloners is Lhat . in the aforesaid H
by the Apex Court -

judgment directions were qivenl¢hdt as

per the scheme

- e e

approved by the Apex Court the retrenchees may be

absorbed in: any vacancy that may be available in any

Government Department, whereas in the pr

P s,

|
esent case, the ;

lnq conrinod only to the

Census Department.

‘given by the car,

hereby direct the petmtioncr

fgiven by the CAT w1thin two weeks,

‘ ]\‘t\@s’-‘ea

i

WQ are of the view that if the

|
directions were being only confined to Census Department, “

the respondents herein (the applicant:

s before the CAT)
should hdve some

grievance as the right of consideration
was being only confined to Censug Dpe

partment and not to

tne other Departments of the state Government, Liearned

counsel for the respondents (applicantg before the car).

has stateg th

-——

at he is satisfied with the directions

We have also gone through ‘the order passed on
thm Reviey AppliCations.

. A e eem

We find no infirmity 4in the i

Same. We concur with the reasoning adopted: by the CaT.

while dismissing the writ potition:, we

to carry out the directtono

Ho;ever, we, as a

2ar that the

matLer of abundant caution, make it o)

\\
petitioners would off

er the vVacancies to the retrenchees
H

— T e—— L

Ng to their length o£ service, A perqon with

longer length of service in a particular Category would H

accordi

e

o be ..., i
ﬁﬁ&awﬁiﬁJ , ‘ i
A '

A&WOCO“' ¢ A P ocaw

——— el
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» provjded under the Rules, Tho

“XQHCQ&JL %nﬁ

T s

|
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be offereq the job first and then

the other
retrenchees in that orxder.

ﬂfter exhausting the

retrenchees, if there are still more vacancies

available, those may be £illeq by any other method

se directions would
be appllcable o all the rptr

whether or not they were app]acants before the car.

Copy of thig oruex attested by the

my, be given to thq “ounsel for the

parties,

T eeERen

Pnche es lrrespective of

e e ————— -

— —
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GOVERNMENT OF INDIA
Fal | T TATET
:-'!;‘?f:‘vo f’bff W 7 MINISTRY OF HOME AFFAIRS/GRIH MANTRALAYA ,
R el sy e s, =

. OFFICE OF THE DIRECTORATE OF CENSUS OPERATIONS,

Yumnam Leikai,

~3 }\;E;_:.;A'f'._12021/5/‘985Apptt(pt)//"3,@— © YTR®-795001

TRy

t

AT
LA

- Offer the Vacancies in the

*Census of India 2001 are lying v

list of the retrenched. Census employees b

- found eligible for (three) vac
- broadly meet the recruitinent q

«RS.:4OOOelOOFGOOO/— W.e.f, the date ‘of th

;28—2~2002'or_till the abolition of the POsts whichever is
~earlier

Imphal-795001
July 30, 2001

ORVDVER

Guwahati Bench in itg Order dated 16-2-2000, 2-3-2000.
/9, 16-2-2000, 20-1-2000. 16-2-2000 and 22-12.99 in

- Fespect of Oas 52,2000, 82,2000, 364/997 50/2000 415,99

Spectively,. directed the respondents
ider the applivants against the tem-

- Porary posts to be created in connection with the Census
2001 and whereas the Hon

'ble High Court. Guwahati in its
Order dated 7-6-2001 in respect of

Government against

the aforesaidvorders Of ‘the Hon'ble Tr

on 'ble Tribunal's Orders with modifications, directed to

Census posts to 311 the retren-
chees Of the previous Census including

order Of their seniority i,e,, the duration of temporary
Services rendered by them in the previdus Census,
“Whereas 3(three) temoorary posts of Compifé§ (known
as: Computor earlier) Sanctioned upto 28~2-2002 created for
acant in this Directorate,.

“ihereas as per the directions of the Hor'ble High
in its order dated 7-6-2001, the Seniority

Of the temporary Service rendered by them

in the previous
Census hgs been Prepared and 3

ancies of Compiler as thay
ualifications,

'  Now, -therefore, as per dircctions of the Hon'ble High
v court, the following seniormost retrenched employees of 1991
- ; omputor are hereby re-engaged to the

short' term: vacant posts of

Compiler in the Pay scale of

e
(1 smt. Usham Kamila pevi
o (2) Ma, abdul Kalam 3hah

pﬁﬂggi a(3)_3hri Thokchom Basanta Singh i

“Irlt Petitions Mo 2531/
- 2001 to 2537/2001 which were filed by

ibunal, upholding the

the applicants in the

ased on the length.

(three) retrenchees have heen

eir joining duty till

AT e TR

Tt oS0

"‘ﬁﬁﬁqw *ﬁ@%%ﬁ%}ag>@b.xz . s ;

HITW R AMNEXURE—— A .
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. The re-engajgement of the ahove retrenchees will he
.. bound by the following terms and conditions :-

. (1) Thelr re-engagement will not bestow upon them
. any right for reqularisation in the posts in which
o .they are appointed and in any other nosts and their
services shall be terminated at any time without
asalonlng any reason thereof ;

NP 2 b
o .

g

g ;

g'g,\xa> AS the posts are created to attend to the additional o
g0 work of Census Of India 2001 and likely to beé discontinued

EIS on or before 28-2-2002 thelr services shallistand ter- -

Minagted on the discontinuaticn/abolition of the temporary

pPoOsts created for Census of India 2001 and the Govt. shall .
have no liability thereafter. '

LT
£

st

(3) The re-engayement is given strictly as per omnlority

aforesaild ordor agalnst the available vacancies,

AR

(3. Birendra Singh) °
Asstt, Director of Census
Operations. Manipur

1

—

Memo No, A.12021/5/98-Apptt(Pt)/ Imphal. the 30th Jul/01

Copy to :~ 1) The applicants of the 0A3 mentioned
above for information,

2) The Registrar General, India
2/N, Mansingh Road. New Delhi
w.r,to JRG's letter No, A,28011/
35/2000-Ad.11 dated 23-7-2001 for
informaticn,

AT et O i e bt

3) The Pay & Accounts Officer(Census).
AGCR Building, 4th Floor, D-Wing. ' *
New Delhi-110002

4) The HC/Asstt. of this office for
information and necessary action,

\
— S) Other relevant ¥iles,

AAS

N e -

g':’f. . _)/(j)o ' \ },/\3)\‘\\/

% A — ‘ ﬂ; ;L°%\¢ @ﬁ%ﬁﬁﬁd (S. Blrendra 3ingh)
2 QJW" e sstt, Director of Census
ﬁ _ 73"0 qf o™ Operations, Manipur

vl d v

& ‘7 /I"

1] i '
2 . Advoc f - '

as per the directicns of the llon'ble High Court in the T
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S,

dmenad (Manipur)

T GOUIATL HIGH _GOURT. AT GUWAHAT

Y

Meghalaya, tManipur*
. o Tripura, Mizorem and ﬁtunnriu I Pradesh)

(Thm Htuh Court of Assam, Nagala 2t

~

WoRa (60 No. 28354/28

Lnvbawe nf (ndia & (e,

. - sea Petitioners

. coo Merans
Mipvam Indesanng S fiiyl
ces Beepondend
MY DN LT~ TN~ l)l‘}’”‘ml!lHH NN S PO Y I B T
‘IHL EOLE RESPONDEWNT

AFEIDAVIT-IN-OPPOSITINN

Vo ML Hasim Khan, aggad atron W oyears, won of Md,

Clogbat, vecydent oot o Fhaegianeraun o bt e RRY .
ncupRbion rebesached  senmte o mp ey es do herelyy

folemn Yy wffirio pnd alnie am 4ol oy b

L. That U am the =ole Reapondent in the ahavemen Fioned

wrst petition. 1 have Hone Thyowah the copy of Yhe weit

pebition  and bave waderstond the  canlents thaercof,
Bave  and except Lhe obaloments Wi et gve  speciticelly

svhivi B hed Diersainhio lam, abbioe ol o Gogog e macke A0 bhie o wrei

petiticn nre ooy eonricetly denied.
“

2. That Lefare dealing with the various contentions

rassed it the writ petsti ony, U keg  to raise & -
preliminary abiection regardd iy matntainab i)ty of  the
N ¢

vt petition. The pugned aedey wder efad ) enge  in

Attested
Spansaee.
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this writ petition is & consent order and was passed -

more. than on year-back by the. Central Administrative

Tritwmaly  Guuwahati Rench (hereingfier referred to  ag

“the Tribunal®). Thue the writ petition is also barred
by limitation. Thevre being no explanation in respect of
the .dnlay in filing the writ pebiltion, wame is  liable
to be dismissed. Thus on both counts  viz.  that the
:1@pugnwd arder -is 3 consent order by and  between the
‘parties . cand  that thee  1s  unexplained  delay in
preferring ‘the wril petition, came is not maintainable
and  liable to bhe diesmissed. There is also  suppression
of ‘ﬁateriai fgcé &n ﬁhe paﬁt 6f the ﬁrit"PetiGionebs‘
The case was disposed 6} on peruszl of  the Pélﬁ&ghf

recaords and when it was found that the relevent scheme

was not implemented by the Wit Petitioners. In  this

writ petition, the Petitioners have prajected . their
cace as per thein own convenience without highlighting .
anything ra¢  to whai branspired and projeched in  the

Trihunal.

X, " hvat o wrdh o regard . e the  statements  made in

oparagraph U bo 7 of the wrid petition, I .do.onot admit

Canything cccontrary | to ﬁelevant records. . AS ‘g}rﬁgdy
imbated above,; the Judgment .of  the Tribunalk_g§".a

-~ judgment: 8% pér tﬂe consent: qiven‘by>and;:pgtwggn' the

'”b&btiés.vyTho Nrib\Petifiuners‘hmve delib@rﬂbely ‘nat
“Uetated anything about the. preview peﬁitipn filed by @hem
'“béfnre “the Tribunsl and the relevant records. None, of
the' contentions now raised in the writ petition  were

reized in  the.review petition. The only contention

reised waa that oz per Jetter dated 14.2, 2060 annexed
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th tnq u“vﬂ i g bpplxcatinn, atl P
' & 1‘, . )
un C sl 0 are tn be ' filed

gvailable for

qunﬁqu”' I%ﬁiu, 2001 in Gro
. X ) : ! i

b
* | i
Yo V“, fala "g

‘,¢§§h ,fby ‘production or on dnputution badie in

qdn P

tecruitmenl Yrulew.

,l
,n\

ncqorﬁanqe w1’h the pvov1~1unﬁ of
- SRR "
. pirvect recruxtmant from Cpeen marhoL is nntlta bé! made

L dp Ay cﬂgp‘fur group h ard D poat«.>Theme tow letters

' Are in direct rnnfl»tt wi v the Aprw Cbhrt deciéibn and
. khe qg}gvant wcheme whe‘\wn 1t haw nemn prnu)ded that
,4§h¢_;retre?ched . censud PnpluyPPﬁ will' pet preference
A LEERET S R .
A v : |
S -..,‘E\'Jwa_r;gig f{i.‘l‘?nq! wp ke v AMC LR«
- o : . yooE !
"?‘T:!‘ ' . v:'-::"v .
A copy of the review mppliﬁatjog:bepfiﬁg MNo. RA
e e , -
i o i annexed ke ANMEXURE Sle.o o o
XX SF TR ¢ ‘
' ' - o ‘ RS WIS . .
i:,.,~,,.,.,,ﬁ"l'h,;zg.depom:»nt: crave:s leave boO aroduce’ the copy of
" SEL S B VL A S -
“. - NETR AN . . i ;
umﬁh“;wﬁﬁﬂﬁﬁf under OM P 286217 72/92 Erit (B) ~ dated
! cul ! X .
up'zzm& ?vagﬁupd by the UD‘OPHMPnt ot India =t the time
! &
' ’ R ‘v b \
o _,q;t,.hqpring of thiw peiitcon. :
v ey D Y *hm depanen! pate tha:t the =stand of the
‘ v " | ,' . Ny » oy .’ 4;.» R ATACT L ¢ . (‘J‘{\:*,_‘ .
v ﬂ:ﬁﬁﬁﬂ&?“ﬁ&ﬂcu'“?;?ﬁ? kaf“ in the Rn'iew gpplication  1®
vQ;' - ’ ' '. ’ ot Tiw Deu s )
:¢§“¢iqm%§5y”ﬁn coqflxut witin khe a1ufaﬁn1d sehema  wherein
| . \ - l | }r“ g - )
:uggthp .,Qe s ?pA Qive p!«terentx(l» trent%wmf T to the
) T . ' (B . :u]r\ C rk." . .
mmwp¢gﬁmgqchegk gpaployeas to% baen empnusiqed. The Census
» v ) ) P I o
4 ‘3.,“..,,;1(;3{;5'31;:«%0@ ,,ll'-'-m:‘iwang it ful 1y we ! thazb th(’" are duty
. o 1 “ ¢ '.(h"
v ; P oo _
s, RowRd ﬁtoktgivg prefer noae to vhe tetrnn«hed AN SuUs
. ' ‘ o e T
- hg@p@pyge?.runaﬁr‘bhe Wi 4rhemn did not Jo %D. But o
. e . . ahy v e 2 C et
.1ptn%m?DHQ§P Hhand, the h-d wr1thnn loit@u« to other
’ S ' * . LU s, PR X .
L. deparEments | 4O oyl e the oy of  the ‘retrenched
' B H : 1 ety .
T qqpﬁugﬁW1qmplnye@@ on priovity hamsid. e will tae
3 . - ! . t v b .
;}”pquin$gwh_tq'mwntinn Lere that  the 0 L wlted policy
' . C i) o Lo .
v d“’Fi?iQQw.. apart fvomn fy oy conb &7y L Ehe wald  aohaase
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and  the Apex Court decinion in #leo later :n point  of

Y R I DR b 1 1 ey et : DRI RN ARCR ]
time and m:)l not  be mpulzrabl» ta  the lﬁttng
e S L VI RTINS B S R R b P By b

vacanva«b. Liw i mell s(iiyed %l L acau‘lps pr:nr ‘tm
Coarte

MR TR XY ATAT !‘..:‘ T Ly 0 nE ")“‘f’ Gt AR XS T

such policy decision spre required to e filled up as.

ii|_~ L TR SV eder [ARET iy
policy dec:aimn in Pu:«tmnr@ al that time,

\
1

. .
per ‘the

.
PEAY e b

el s O T L I T & FOVITLE DI A PO
TRIG position was admitted By the ‘Divdctor Dy Cenaus,

AR

SO o e PR Ve IS I A T LA TR ‘f_\‘(.“.
Manipur, whf Has SLOTN N the'affzdnvxt”in thig thw
CI o Tien oL, ety T e g e,
cause reply tat ha conteapt  proceeding initiated
E TR : oL v '

R1leqing nonwrompliance of Lhe Tritunel ‘s drder wunder

«hallvnqw i, thﬂ mrxi nut;!xmn. In the sald ahow cause
N AT IRt

K:.lll

Pﬁply, Pt owas admittep in para 3 that at the‘ time of

1;13 2

dalivery, the impugned Judgment that tha pnl\rv of ‘thﬁ
Clae CE < [N . oty oo

L

GOVﬁPﬂmPﬁt.'_mf Indsa  in respect, of  eaployment  for

i

purpose  of  censes  work was differenk, JU was  also
e M . ' + ‘ K B . [ RN

¢ . AT . L N ' . '

y . " ld‘

R‘Hﬂl ind that aftepr the ;NJdgnwurt, thw tnattpru(wam tqhvn
S e e RN PR oot e P s .

AUL ml'h th“‘FH{hUPitipu, hut ln'!hp cmeantima thepe was

jﬂwan%e in the palicy.
SN A B S el vorr o T
S0 That the Bépdnéhﬁ‘sfété%:fﬁéﬁ'iﬁz%esﬁbcf“ﬁf””éﬁothQF
aVa. ‘No. 182799 filed’ by SmtiL U, kamllla Devx, who " s

\ BB RTES 3

P oy ‘.' D ‘.’“:y!-'-( oo b : EX ST
isd Bimilarly situated with i hat 'of the' deponent” ahd
S Voo .ta RIS . ...r.)l ;-,., R Ayl R | 1"‘{‘
others™ and ‘whose 'cade’ Wil Eixb " H{Eposyy 5 T hae
- A1, IRTEE ST A A AT ' T .
Goverhmerit of - Indis by their l1etter datéd’ 13,1399
i i . PR .. ' L T L T AT R % el
forwerded  a farmat of the order to he pasmed bowaﬁds
S . ‘ ’ ' e ¢ T e e . . iy oo 4 e’
disposal  of the representation in which no 'such " pléad,
oo ¢t ' R M D IR (R T T o ORI Yoo}
2% bas 'been taken now, was raissd. n the said" letter

A R T ST S ST
ihedPporating ' the ortder 46 be pessed, it was ' stated

A Y : LTS Pt PR T A T N e I oo b B Y e ey
tHat” the retrénchnd bengus roployeas will get’ priority
.

. Yo e [ Lo, by Gyt g vy R ‘:-" \',.f'“
in @mployment ain Urdapect’ of 'tnE diredt Miedrdit
i Y r

'

Tl e Lt L s enn gt A e e gy o
vacancies and that said Smti. Kamilla' Deyvi mry svail of

. .. TR . »
e ) . . ; LI ’ vy b ", T

N LA : .
“these ‘concessions  as  and wherr there is any dxrect“

testes »

ng@ﬁ ' : e

Adwwaw.
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Advocatér

recrait vaIaney. In  the said order,

N

'fregarding mrximum  age limit, exeaption

CONG BRI On
from being
by the Eaployment Exchenge were also rednrd.

‘A1l - these were produced se records and  the
deporent  craven  leave of the Hon'ble Court for a

direction Lo the UtlL Petitioners Lo produce the

copy
af the zaid letler dated 13,12.9% containing the order
Moo A-42018/14/99-Ad . T T,

b, That with regard to the wstatements made in

paragraphs 8, 2 and ¥ of bthe writ petition, while

deryving he contentions raised therein, it is stated

Livat  the Gvit Patitioners have made a fTalme atatement
2k regards bhe vacenoy position vhich wil)l be evident

from their cun letter. In this connection, letter No.

.

N E326832/3 /?ﬁﬁFEstt. dated 21.4.2080 pddregsed  to ~tﬁe

Regigtrar General.of'jndia by the Director of Census,
Hawipur_whb ihcidentadiy has sworn in the affidavit in
the mvi} petition masy be referred to. In  the sald
latter, thé-aaid Rirector has clearly ind{catﬂd abhout
the vacancy pasition. Further even afbter the Judgmant

ot the Tribunal, the said Direcior had issuerd vacaﬁay

natice. Ry yeb anotbher lebter Mo, AL 120281 (3) /90~

ARt (PL)  dated 25.1.2031, the wmame very Director who
has  wsworn in the z2ffidavit in the writ. petition hsd
intimeted the Registrar Beneral of Indig that there are
three vacent po%ﬁé of LDC. The sald letter was written
in  the context of vacancay puéition pertaining to LOLC.

The said Director has alsa notified the further vacancy

poai%imn by his letter No. ALI1011/10/2001-FEastt (Part).v~

%‘»C&

Ad“°°0m°
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chonboed I IS Gl troprther theon gt e 16 oty rement

vecancies., As pev Lhe vacansy pasibion, both permanwnt

end  temporavy, the deponent states that =all the 7

retrenchod census emprloyess C&N he sccommodated.

Copies of the letter cdated 23.1.2004 ang vegancy

£ ﬁNNE%URE—?

notice dated 5,9, 2000 s annexad

{
| ‘ and_3 respectively.
2 The deponent craves legve of the Mon ‘ble Court for

a direction Lo the Writ Petitioners tm  produce the

2E

f copieﬁ'nf the other letters menticned shove.

i}i - 7. That vwikh regard  to  the stalements macte in

?2 paragyraphs i1 o 17.0f Lhe writ petition, while dernying |

i

é- the contentlons raised therein, the deponent hegs to

k

?E' state that the Writ Petitioners han adopted &

?2‘ di%criminahmry treétmenb in respact of the deponent.

- the snme very Wit Petitinnorﬁ'had orn earlier occa$ién

g implnmentnd\ﬁﬁe judgment of tre Triboanal in Pe@p@ct qf

% mény others vho were/are cimilarly ejtuated lile that

; of thé deponent. The Tribunal had On eavrlier occa%ién

? E ~ passed cimilar orders in reapect of petrenched  Ceneus

;; employees of Man&éur arndl Amsam. The Sane very MWrit

'; Potationers trawe implnmnnted the oaid “judagments.
Ha@ever, am excoption has bhern made anly in raspect of

'

; Lhe deponent and ain otheras. The Wit Peltitionevs evVern

é : atter  the judgment of the fribunnl have  gilveo ati-hot

4: i [V AT LN rgeinat the vreencies which were directed o

. ni f}llmd wp Ehrough the deponent and other aimilarly

‘ wituated ﬁerﬁmnw. In this connectinn, it 1w wstated that

vhie ﬁiV@ctmr of  [lensus, Macipor by his 1wtt@f M -
E\‘g{g@stci
. ‘upoaﬂ&




. 3IIBT6/ /8 -Ce ) UTE) /19T dated 4.7.94  addressed (o
L Chief Secretary, Government of  Manipur  had
emptasised to extend all possible help foir sbsorption

of the retrenched censug enployees. In the said letter,

Tacts were beought to the notice of the Tribunsl and

4

the Tribuns in consideration of 311 thewe fectors was

plezsed to pass the impugned Jrdgment.  Unfortunstely,
the Writ.Petitioners have now turaed around  from  Lhe

~

sxid schemo .

e

e e P

i o o

i : - S ] N g

i Copies of the office orcder datad 312,98, letier

P .

i ©odated  2U.6.2000,  I.16.20668  and  letter dated
4.2.99  ave snneded as AMNEXURES-4, %. A and 7
respectively.,

8. Thabt the deponent states thet 211 the retrenched

cengus emnloyeen  weve  appointed, pursuaant toe the

eirlection st cn bring sponsored ey the  Employment

Frehange.  Regular Selection Commitiee was conatituted

¥ tn  considaer thesr suitebility and it wes only thraugh

! such process of gelection they were appointed. The

T Petitioners themselves had written letters to  the

f' Searetartes of all the Ministvies/NDepartaents . of the
[ =

.; 3overnment of India vide Mo, 38/%/91-RGHD.L 1) dated.

;z - - /6/ - , '

i, 25.12.910  seeking Co-operatian and assistance lowards

J

[ _ : . '

i ; absaorption (k¥ retrencihen CONTuS employees.

l Hafortunabely they 2o pow adopting 5 different ud)icy

‘: " . .

: in thivy e slepartment conteary  to the seltemo

P . )

i mentioned above and the Apex Court decisions.

Attested P " .

the scheme wnder OM dated 4.6.9%  issued ay the
Government of India was alwa referred Lo. ALl  thege .
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9. That the depraiornt =g te hat althounh the

Crecrag terd/proanked BETSONS G0 the varan [

A copy of the letterp dated P&E.12.91 is annexed ag

ANKIE X1 -
1 mpyegr e

Judgments were dolive red by the Tribngd about one  and

A t

& eldt year hoep i thoee waa e glay order opera tirvg

epatnet Cthe wmame, hey  wenk  on aeeril v without

Tl ementing the =

sld Judgments and, in the procegs have

P9 ts | Lath

o

vl ¥

TeouTET e kempﬁraryhmn giihoo bagis Yo the deprivation

0t the deponent and nthers even after Lhe Judgments of

PRI

the Tribunsl., Thae Peti%éonera_instead,pf being a  model

) 5

Yy treastment

nstant coaee and hya arfopted a o FECCiminstory

only ‘in prespect of the persons iovalved in the 7 Wit

petitions. WHile on the other hand, similarly sttusted

persans having «imilar orders af the Tribunal heve been

regul avised, TThe Petitioners in this  mzome CEMNnat

sanrotbrabe and re peatats 2ol bYedir pbbg wle against the

Petreneteg vwpr o e ps i unhnrmming o E et

]

emprloyver,

o That e deponent submits that it was  under the
above ﬂiraumﬁténﬁeﬁ ancl when the ronocds revaél@d the
matafide ererricn (1 iy by the et Pots tdoners, the
vmpugned juadogment came in ke being upon the conceseions
aranted by the Pebitioners themselves beoing eought  in
tive  wiirlpool., The Petitioners canpot now adopt  a
different ﬁfnnﬁ talcing ghélt@r GFf Lhis  Heon‘ble  Court

wibth  makérial suppression of fact., (4 is reaper b ful ly

subini tted that this Hon ble Court ol b reluctasnt Lo

e

Attosted

" Advocate.

employers  have  baken recourse to  fileehood in  the

Ay

7
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WolNo, 12011/2/2000-Ad. iy 7 T

T O
GOVERNMENT OF INDIA

WG F Ayt e o wigtay
OFFICE OF THB REGISTRAR GENERAL, INDIA

2/A Mansingh Road

" Rl i 7 14.2.2000
New Delhi, the

To
All DCOs
Subject: A4 hoc appointments.

Madam/Sir,

I am directed to refer to our letter of even number
dated 20.1.2000 and subsequent discusasions in DCOs Conference

during February 13-5, 2000 on the above subject and clarify

that ad hoc app01ntments from open market are totally banned.

Any violation of this 1nstruct10n wxll be viewed seriously.

DCOs are requested to ensure . that no ad, hoc
/\\ \VK ' appointments are made from open market against any long term
A R .
v or short term vacancy due to any reason whatscever. Dotalled
‘ ;{bu’ guidelines for filling up of posts sanctioned for Census of
hﬂcc fﬂ \/Indla, 2001 are being sent separately You are requested to
-;ﬁ?&. acknowledge the’ rO(nlpt of this letter. =
P ' .
I‘th,
- \’\/
H Yours faithfully,
L)
¢
|, /\\/

<

( IJAYRYHREE QUPTA )
Joint Registrar General, India

.\.
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MINISTRY OF Homqmﬂgomx MANTRALAYA ANNEXURE"' g )
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Weftio, 1201 1/A4/2000-A0 1Y

werng ITY v
CIOVERDIMREL ) Llnnta .

§ wan
MintsIRY OF HomMn AFFAIRS/GRITL MANTRALAYA
arr & ngt UagR w wuiad
QUFICE OF'H(UIUKﬂSIRAR GENERAL.]NUIA

af e, falt ZL’\J__L’_OJ\Gin.gJ.)_Bqad,

122

Wew Delii, the 14.02.2000

To,

All nCOs,

Subiject Filling up the post sanctioned for Census of

india-2001.
Sir,
1 am directed to SAay that a number of posts have been
sanctioned for Census of I1ndia=2001. These posts are required
to be filled in as early as possible. NS you are aware all the

Group 'C' posts .sanctioned for the above Census and the
vacancies caused in Group 'C' and ‘D' categorics due_ to
prOmotion,in_hlghcr grades are tb'hé £illed by hcos and the
posts coming under Group ‘At oand 'R'oare to be filled by this
o{fice. You are requasted tn ensuLe that the posts avatlable

for Census of {ndia - 2001 in Group '¢' and ‘D' are filled
in only either by promotion or of deputation basis in
accordance with the provisions 5f Recruitment Rules. Direct

recruitment ‘from open market is not to be made in any case for
_made 10 € ——
the above ‘posts. A suggested model ‘'order' for promotions

against above mentioned posts is enclosed, which may be used
with suitable need based modifications.

1f some of the officials appointed against Census of

N India - 2001 posts have to  be regularised lateér, on

\ \ V#favailabllity of long-term vacancies due to retirement etc.
mV\er separate orders for their‘regularisation must be issued.

. ~ so far as Group 'B' PpoOStS are concerned you are

' requested to send by 25th February'2000 the A.C.R. dossiers for

%f ;[Dﬁ.’ last 5 Yyears. vigilance clearance and seniority list of the

’ ;?«V?fécdcr grales of each category of Group 'B' posts to cnable us

,#&i\ﬁ\ to process ghe cascs for their promotions. where cliglb}c

'y I persons are not available for promotion against Group 'B!

v , posts, action to £i11 up the post on deputation may be

vlos initiated by the directorate. Action taken in this regard be

T)AXL communicated to ORGI. ’ ‘

ALl posts, to be filled in Dby deputation may be
advertised in leading newspapers and Employment HNews, through

. DAVP, in addition to circular. to Govt. of india and State Govt.
offices etc.

Yours faithfully.

RYS A.-\L.

(M. R. Singh)
‘. Under Secretary to the Govt. of India

o |
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The following (. _Name of lower post ) \in the

Directorate of - Census Operations, * are

promoted to the post of (_Name of higher post ) on regular

basis in temporary chpacity with effect from the datée they take

charge of the post until 28.02.2001 or till further orders

whichever is earlier

v - e -

(Name of officials being promoted ' )

oW N
o e e s

~

The above promotion has been made .against the purely

tempo;ary post#' sanctioned for Census of 1India - 2001/

resultant vacancies caused by promotion§ against posts
N _

sanctioned for Censué of India - 2001, and tﬁis promotién wilLl

continue only upto their ‘sanptioned ‘pefiod. The above

promction order shall not bestow upon- the afore mentione:l
cfficials any claim for regular promotion against long teiin
‘acancies or core posps{

The -above officials shall automatically stand reverted

as |( Name of lower post ) on the expiry of the above

referred date(s) even if no separate order for reversion is

issued.

db DD/AD of Census Opertions
%“‘e’ﬁpﬂ’
e
8
2
S
-

1
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586 SWANMT'S — ESTASLISHEMENT AND ADMINISTRATION
’
PART 1 )
i Particulars of the vacancy proposed to be utilised

Name of the sosi/service in

which a vacarcy
15 Jocaizd

ecific grade of service
3. Ciassificetion of the posi/grade of service ...

4. Whether recruizment rules have been framed
for appoinimeni to Lhe posi/service in question

ni rules the vaca
-hmcm or tran

il
PN
si¢

7. 1f prm

what are the CXTCU -
) recruitment or

keld by the Surplus

r ithe appoiniment

.~ . -
¢ orger Qi

mireilent pu‘* s
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NOTE.—For ths purpose, the rea: :renched temporary employees who
were recruited in relaxation of the Employment Exchange procedure under
Uw existing instructions, €.g., appoiniments of dependants of deceases
employees o’ ompass:onatc ground will be de;rncd to have been
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